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IN THE CENTRAL ADMINIS TRATIVE TAIBUNAL
® INC IPAL BENCH :
NEW DELHI N

RA 143/98 im MA 2011/98 in
CA 537/1996.

Neu Delhi this the 27 th day of July, 1558.
Hon'ble Smt.lakshmi Swaminathan, Member (3) .
Hon'ble Shri K.futhukumar, Member (V)

Baluan Singh '
s/o Sh.Puran 3ingh, {
R/0 Flat No.B-23,3.Vijeta Vihar,

Sector No.13, Rohini, Delhi. ;
. oo s Jpplicani i

Us,
Commissioner of Police and

{thers. eon0spondents

ORD E R (By Circulation) i
(Hon'ble Smt. Lakshmi Swaminathan, Member (J) ;
Review Application 143/98 has been filed fex r#vi&u é
of the order dated 28.5.98 in MA 2011/98 in CA 537/195&. "%
2. ue have carefully considered the afcresaid houvaity :
Application. The impugned order dated 28.5.98 has hoon
reprocduced in para 4, This order has been passcd hazod on
the submissions made by the learned ccunsel for the ap;libaﬂﬁé
In para 5 of the Révieu Application, he has tried Lo ox;lain |
that what he had submitfed to the Court on 28.5.9d is nol
what he intended and’therefore, he has prayed that ihe o

Lt

impugned order may be revieued. The ground taken in tho '_é

above fasts an
CFC, Accordingly, having regard to the[provisions of Sectiom |

R.As does not come within the purview Ef Ordar 4% Suge 4 _ ?

22(*3 )(f) of the Administrative Tribunals Act,1385,% 143/95

is rgjected, ’ ' °
. . ) A1 2 p
(K.Muthu<uma3) (Smt oLakshmi Suamgﬂrﬁﬁgg) Q

Member (A Member (37 \
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